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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.L NO. 84 of 1989. 

DATE OF DEClSlON  

Shri 	 ttPetitioner 

Party i:i Pern 	 Advocate for the Petitioner (s) 

Versus 

Respondent 

3hriAki17u1 	-- 	 Advocate for the Respondent (5) 

CORAM 

The Hon'ble Mr. 
: Vice Chairmafl 

The Hon'ble Mr. .Ramamoorthy 	: 	Member (A) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 

I' 



Kantibal Chhagariial Ehatt 
	

Applicant 

Advcate 	p IN P 

vet sus 

Unin of India, Thrfugh 
The Director General, 
Department of i?osts, 
Ministry of Communicatin, 
Gavernment of India, 
arliamnt Street, 

New Delhi-hO 001 

The Pst ilaster 
Git ejrcl,, 

Respondent S 

dvocate 	Mr..kj1 Kureshi 

ORL OY.DR 

0.4~11.84/89 	
Date: 28-1-199 

Per Hnb1e 4r.f.E.ate1 
	

Vice Chaixman 

1-laying heard the arguments at scme 

length, we have formed an impression that there is some 

substance in the grievance made by r.hatt in the matter 

of hi su;ai.sessLn in 1988. However, in view of the 

fact that this supersessin has not entailed any 

significant montary loss to Mr.hatt, who has retired 

in l990 :ir---t seeks ermissios to withdrew the C.. 

ermissi1n grnted. D.. stands dispse' of as withfrawn. 

o order as to coss. 

\ ( K.Ramarnoorn:T) 
£ Ic mbe r (4) 

( 
Vice Chair-an 

I 


